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HIGH COURT OF JUDICATURE AT ALLAHABAD

WRIT - A No. - 3408 of 2026

Ruchi Singh
..... Petitioner(s)
Versus
State Of Up And 4 Others
..... Respondent(s)
Counsel for Petitioner(s) : Manish  Kumar, Sumit Kumar
Srivastava
Counsel for Respondent(s) : C.S.C.

Court No. - 33

HON'BLE VIKASBUDHWAR, J.

1. Heard Sri Sumit Kumar Srivastava, learned counsel for the writ
petitioner seeks to withdraw the present writ petition at this stage with
liberty to again approach this Court questioning the order dated
10.12.2025 post outcome to the challenge raised in the order whereby the
EWS certificate has been cancelled.

2. Sri Pramod Kumar Srivastava, learned Additional Chief Standing
Counsel has no objection to the same.

3. Accordingly, the writ petition is dismissed with the aforesaid liberty.

(Vikas Budhwar,J.)
March 12, 2026

Rajesh
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